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LAW AND JUDICIARY DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, dated 6th November 2020

NOTIFICATION

BomBay CiviL Courts Acr, 1869.

No. SANKIRNA 0619/466/C.R. 107/ DESK-11.—In exercise of the powers conferred by section
22A of the Bombay Civil Courts Act (XIV of 1869), and in partial modifications of all the earlier
modification issued in this behalf, in so far as they relate to the Court of Civil Judge (Junior
Division), Pimpalgaon and Court of Civil Judge (Junior Division), Niphad in District Nashik, the
Government of Maharashtra hereby directs that, with effect from 6th November, 2020,—

(a) the villages specified in the Schedule appended herewith, which were heretofore
included within the local limits of the ordinary Jurisdiction in the Court of the Civil Judge
(Junior Division) at Pimpalgaon shall be excluded therefrom and be included within the
local limits of the ordinary Jurisdiction in the Court of Civil Judge (Junior Division) at
Niphad in Nashik District; and

(b) all the matters of civil nature arising out of villages mentioned in the schedule
appended herewith, pending before the said date in the Court of Civil Judge (Junior Division),
Pimpalgaon shall be withdrawn and transferred to the Court of Civil Judge (Junior Division),
Niphad in Nashik District for disposal according to law.

Schedule

List of villages excluded from the jurisdiction of the Court of Civil Judge (Junior Division),
Pimpalgaon and included in the Court of Civil Judge (Junior Division), Niphad in Nashik District :

Serial No. of the villages in part A of

Notification No. L. & J.D. No. C.R. 2580/ Name of Villages
256-X1, dated 4th September, 1980

Serial No. 5 Chitegaon

Serial No. 6 Chehedi

Serial No. 8 Darna Sangvi
Serial No. 15 Lalpadi

Serial No. 22 Shimpi Takli
Serial No. 53 Varhe Darna

By order and in the name of the Governor of Maharashtra,

Y. H. AMETA,
Joint Secretary to Government.
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